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INTRODUCTION

|, the Chairperson, Public Accounts Committee (2016-17), | having been
authorized by the' Committee, do present this Fifty Eighth Report (Sixteenth Lok Sabha)
on Action Taken by the Government on the Dhsen.ratmnsfﬂecommendatmns of the
Committee contained in  their Twentieth * Report (Sm’[eenth Lak Sabhaj on '’
‘Noh- Cnmpl:ance by Mlntstrlesmepartments in timely submission of Action Taken
Notes on the non-selected Audit paragraphs of the_C&AG of India' relating fo
1Min.i5try of Finance (Depariment of Expendituré}.

2. The Twentieth Report was presented to Lok Sabha and laid in Rajya Sab.ha on

24 April, 2015. Repiies of the Covernment fo all the Observations/Recommendations

contained in the Report were received. The Public Accounts Committee considered and

adopted the Filty Eighih Report at théir'sitttng held on 10 November, 2016, Minutes Gfl
the sitling are given at Appendix |. | '

3. For faclity of reference and convenience, the Observations and
Recommendations of the Committee have been printed in thick type in the body of the

Report.

4, The Committee place on record their appreciation of the assistance rendered to

them in the matier by the Office of the Comptroller and Auditor General of India.

5. An analysis of the action -taken i:ry the Government on the Observations/
Recommendations confained in the Twentieth Report (Sixteenth Lok Sabha) is given at

Apperndix-I,

'NEW DELHI; - o | ~ PROF.K.JV. THOMAS,

‘November, 2016 ' ' _ - Chairperson,
-Kartika, 1938(Saka) : _ Public Accounts Committee.



CHAPTER - |

"REPORT

This Report of the Public Accounts Commitiee deals w'i.th Action Taken by the
Govermment on the: Observations/Recommendatfions of the Committee contained in
their Twentieth Report (Sixtesnth Lok Sabha) on ‘Non-Compliance by Ministries /
Departments in timely submission of Action Taken Notes on the Non-selected
audit paragraphs of the CAAG of India” baséd on the -Oral evidencea of selected
Mmlstnestepaﬁments hawng huge number of Audit paragraphs pendmg subrmission of
ATNs within the st|pu|ated four months period from the odate D‘f on which the relevant

- C&AG reports were |aid before Parliament.

2. . The Twentieth Report {Sixteenth Lok Sabha) was presented to Lok Sabhaflaid in -
‘Rajya Sabha on 28.04.2015. Hf contained 16 Observations/Recommendations, " Action
Taken Nofes in respect of all the Observations/Recommendations have been received |

* from the concarned Ministries and categorized as under:

A0} _Dhsewatmnsf’RecDmmendatmns of the Cmmmlﬁee whith have been
- accepted by the Government:

Paragraph Nos. 1.2, 4, 6-18.

Total: 14
. Chapter- Il

(i} Dbséwaﬂonsfﬁemmmendations which ihe Commitiee do not desire to
pursue in view of the replies received from the Government:

Paragraph Nos. 3
. Total: 01
Chapter- Il

(i} Observations/Recammendations = in .reépect of which replies of
Government have. not been .accepted by the Committee and which
requires reiteration: -

Nil
Total: 00
Chapter |V



H{iv) Dbsewatimnszewmmendations in respact of which- Government have
furnished interim replies:

Paragraph Nos. &

Tofal: 01
Chapter- V
3. The examination of the Non-compliance by Mihistriestépar‘[ménts in timely
submission of Action Taken Mﬁ:tes on Non-selected Audit of the C&AG reports as a
~-subject by the Committee during the pericd 2014-15 had revealed that even though
there had been fremendous .improvement overall in the timely submission of
remedial/corrective action, faken notes on Aodit observations by “concemed
Minisfries/Departments of the Govemment'of [ndia, some Ministries still have fairly large
numbers of Audit Paragraphs on whic.h théy could not Eurnisi'; .remedialfcorrective Action
Taken notes within the stipulated time. The Committee had taken Oral evidence of the
representatives of the Ministries of Finan ce, Defence, _Railwafs, Environment & Forests
al_'ud Climate Change, Home Affairs and Human Resouice Development during the

colrse of'The examination.

4, The Committee, apart from examining the fssue Df fimely submlssmn of ATNs
had anu taken up. select pendmg paragraphs for defaited discussion with the respective
anstneaﬁ[}epartmenfs during the oral evidences taken of concerned Ministries and,
based on -fhé findings thereof, had made certain recommendafions on important issues . .

highlighted in those selact Audit paragrapﬁsire;:orﬁs.

.5... The Aclion Taken NDtes furmshed by the concemed ministries on the
. observationsfrecommendations of the Committes contained- in their Twentieth Report
(Sixteenth Lok Sabha) have been reproduced in the relevant chapters of this report. In
the following paragraphs, the Commiltee have r:iwelied on the action’ taken by the
~ Government on some of thelr observations/recommendations made in the Dngmal-

Repnrt which either need Teﬁeratmn or merit comments,



”'. Inclusmn r:rf tIITIEI‘I.-' suhmlssmn of ATNs as ohe_ of the targf,ts of Rgsult
. Framework [‘Jncument {RFD) of Ministries,

. {Recnmmendaﬂcn No. 3} -
8. The Committes in their earlier Report,' had noted the stand taken by Monitoring

Cell that they cannot fix responsibility for non-compliance as its mandate is only fo

coordinate. and monitor plrr:_tgress ACross Mini_étr_ies of the efﬁ:rrté fo submit remedial 1
action taken notes on Audit Paras within the stipulated period of four months from the
date ‘of laying of CAAG Reporté in Parliament. The Committee had alsa noted that
- Secretaries of concemed Departmentsfernatnea as Chief Accounting Authorities
{CCA} have absolute responsibility to ensure timely submission of ATNs. Legal
- propriety of expenditure and efficient execution being equally important, if not more, to
iéﬁ’ectiue _i.mplerhentélﬁon of Government programmes, the Committee had
:'vreéo-mrnended that a suitable mechanism to make the CCAs accountable may be put in
place. The Committee had desired that such méchanism should incorporate a range of
- stringent disincentives fr::rl'tha CChs for graded levels of non-compliance, keeping in
view the :mportance of strengthening the system of audit and financial accountabmty in
the ::;;:uuntra,f Among other things, the Committee had desired that such a mechanism
should incorporate allocation of adeguately high points to submission of ATNs on time,
second only to effective execution of programs. The Committee had further noted that
the-Departmént of Expenditure had asked all the Ministries, way back in the yéar 2010,
to include timely submission of ATNs as one of thé targets of Result Framework
Dccuméﬁt '(RFD} of their Ministry, as the direct responsibﬂiw.c}f their CAA  However,
the Committee had found that even though five yéars had elapsed, very few Ministries
ke Ministry of HRD have refiected it as one of their priorities in their RFDs. The
Committes, therefore, had desired that the inttiating of such a mecha.nism: in the RFDs

by all Ministries may be reported to them within six months from the presentation of this

r'eport.

7. The Ministry of Flrfance Depariment of Emendﬁure in thefr Action Taken note

have stated as under:

" "The observations of Public Accounts committee have been communicated to

- Cabinet Secretariat, Performance Management Division as they are the hodal .

agency of Result Framework Document (RFD} (copy enclosed.)



2. This f-‘ar::tlf:an Taken Naote has been vetied by ﬁ.udlt vide therr nota .

No RC/PAC3/2015-16/123 dated 30.05.2016
3. - Cabinet Secrefariat, Performance Management Division have informed
that they have dispensed with the Result Framewurk Document w.ef 20714-15

(Copy enclosed)”

8. The f:}ommit[ee are constrained to note that Cabinet Secretariaf,
Performance Management Division have informed that they have dispensed with
the Result Ffamawark_ Document w.e.f 2014-15, H.owever, they would like to re-
emphasize the fact that the substance of their recommendation was fo make
timely submission of ren:uedial Action Notes an impoﬁant element of parformance
| appraisal of Ministries. The Cummlttee have sought comments of the

Performance Management Division [PMD}, Cabinet Secretariat on a viable -
_ ait&rnatwe mechanism of performance monitoring” to reflect timely submission of
ATNs by Ministries and they have stated that many other mechanisms/monitoring
agencies such as Ministry of Statistics and Programme Implementation, NIT
Ayoy, e-samiksha, e-nivesh, e-suvidha, etc. are tn place and suggested that
Monitoring Cell may suggest a suftablé mechanism for effective moniforing. of
ATRs/ATNs, The Committeé reﬁommend that PMD of Cabinet Secretariat may -
- study the cited inechanisms and identify the most aP:Perriate petformance
monftoring ‘mechanism which can reflect timely submission of ATNs by
Ministriésft}epaftmenfs as an important paramster and also take up the .matter_

with the Monitoring Cell for ﬁppropriate_inmrpn'ratiﬂn.

.  Expedite submission of ATN on report of CRAG on CAMPA funds
| (Recommendation No. &}

D, . . The Commiﬁee'while e)famining vafious pending ATNs, had noted with great .
_ coneern the gross’ mismanagement, imaction, delays and even diversion of CAM.F‘A
funds meani for Comﬁensamw Afforestation. They expressed disappointment aver the
'fla‘[lure of the Ministry to submit remedial _actiﬁn' taken notes on the Audit's ébsewatibne{
especially keeping ih view the responsibllity of the Ministry which should have taken
prﬁacﬂva steps fo check such mismanagement E‘.u"E'I'I before Audit has taken It up. The
Cbmmit_tee were surprised that ATNs “having serlous ramifications had -been left



ﬂnaﬁénded by the Ministry. Théy, therefore, had recommended: that the Ministry to
_ expedne the submmsmn of ATNs on the. said report on CAMPA as well as all pending .

paras of the C&AG repor’[s

10,

The Ministry in their Action Taken Note have stated as under:
‘It is mentioned at the outset that the funds being ‘managed by the Ad-hoc

Compensatory Afforestation Management and Planning Authority (Ad-hoc

CAMPAY are kept outside the general revenues, the Consoldated Fund, or the
Public Account of tndia, or the States. In this connection , the' Order dafed 29"
October 2002; the judgment dated 26" September 2005; the Order dated 5" Miay
200B; the Order dated 10™ July 2009, and the judgment dated 12™ march 2014 of
the hr::n ble_Supreme Court of india, in Writ Petition (Civil) No. 202 of 1995 iLL!
Godavarman Thlrumalpad Vs UOI-& Ors, are relsvant,

In the above background, a dDuht had arisen whether the Report, ‘Compensatory
Afforestation in India’ (21 of 2013) ought to have been laid in the _F‘arliament.
The then Secretary (Environment and Forasts) was advised as under, in d.o,
letter No. 15 93)-B(SD)2012 dated the 287 July 2013 from the then Secretary,
Depariment of Economic Affairs, Ministry of Finance:

2. _F’resenﬂy meney is credited into and diaburseq from CAMPA fund, and
this fund is not'a part of the Conselidated Fund of India. Hon'ble Supreéme Courd
(SC} in its judgement on 26.08,2005 in WP(C) No. 202 of 1895 had stated that
Arficie 283 of the Constitution and provisions of CAG (DFGC) Act are not
applicable to this fund. Therefore, after readlng the Constitutional prowvisions
related to CAG, CAG(DPC) Act and the opinion of SC, it ma*,,r be ccnstrued that
the Report may not be laid in the Parliament. * - _ :

thvlthstandmg the aboue advice, the Report in question was Tabled i
Farliament, by the Ministry Df Finance. :

Neulerthe!ess, addressing the concemns expreszed both in the above
communication, and also, variously about the large funds remaining outside
legislative control, the Compensatory Afforestation Fund Bill 2015 has been
tabled in the Parlament The Bill has been referred to the Department related

- Parliamentary Standing Committee on Science & Techno[ogy anr:i Enwrcnment &

Forests, Their Report is awaited.

In so far as preparatmn of a reply to the above Report is concerned, the position
is that in- addition to the ‘Executive Summary', and the 6 Chapters on the issues
dealt with in the Repot, there is also a Chapter concerning 30 State/UTs. Efforts -
had been set afoot 1o obtain the responses of the States/UTs in February 2013
itself when the Report was in the draft stage. Efforis were confinued and stepped
up, when the Report was tabled in the Parliament.” The responses from the
States/UTs had, without exceplion, to the revised through a process of



consuitations involving telephone discussions, personal wisité, and inferactive
Conferances with the Siates, the |ast of them having been held in the month of
May 2015, The revised responses of many States were received in the course of

the meetmg itself.

The task of studylng, and col[atmg the responses of the Sia‘tes WhICh comprises
the bulk of the Report of the C&AG of India-the responses, together run to
-thousands of pages —is currently in progress; and substantial work has been
done. If is expected that after further cansultations with the States/UTs (none of
whom have responded, after the interactive Sessions held with them in the

manth of May 2015) it would be possible to finalize-the replies, soon. '

Iri 50 far as abservation of the hon'ble Pubfic Accounts Comrmittee, that there has
been diversion of CAMPA funds meant for Compensatory Afforestation is
concerned, it s submitted with due deference that the use/utility for which the
funds being collected under various "heads' and deposited into the corpus being
managed by the Ad-hoc Compensatory Afforestation Fund Management and
Planning Authority is concemed the same are guided by the 'Stafe CAMPA'
Guidelines which_have been approved by the hom'ble Supreme Court of India, in -
their Order dated the 10" July 2008. The funds forming part of the COrpus. are
deposited under various heads, like 'Compensatory Afforestation’, ‘Net Present
Value’, 'Catchment Area Treatment plans’, and funds reahzed from user
- agencies in pursuance of the orders of the hon'ble Supreme Court of India or the.
decisions taken by the National Board for Wildlife involving cases of diversion of
forest land in protected areas (which is to form a distinet corpus and shall be
used exclusively for underaking protection -and conservation activities in

protected areas of the State).

. The provisions in the State CAMPA Guidelines_pi‘ovidé that:

1. the . money received for compensatory afforestation, addifional
cormpensatory afforestation, penal compensaiory afforestation, Catchment Area
Treatment Pfan and for any other site specific scheme may be used as per site-
specific schemes submitted by the State alongwith the approved proposals for
“diversion of forest land under the Forest {Conservation) Act, 1980,

2. after receipt of the money, State CAMPA shall éccomplish the afforesation
for which money is deposited in the Compensafory Afforestation Fund within a
period of ong year or two growrng SE€3S0NS aﬁer project compistion, as may be

appropnate; -

3. - tha money received on account of Net Present Value (NPC) shall be used
for natural assisted regeneration, forest management, protection, infrastructure
development, wildlife protecfion and management, supply of wur:-d and other
' fc:-rest praduce sawng devices and other allied activities; .



4, Monies realized from the user agencies in pursuance of the Hon'ble .

- Supreme Court's orders or decision taken by the National Board for Wildiife

imvolving cases of diversion. of foerest land in protected areas shall form a distinct
corpus and shall be used exclusively for undertaking protection and consewahmn
actrwttes in protected area of the State.

In tefms of the orders of the hon'ble Supreme Court of india, release of funds
and their utilization has to be in terms of the Adnual Plans of Operation drawn-up
by the States, with the approval of the State level Steering Commitiees.

It is submitted, further, that the Ad-hoc Compensatory Afforestation Fund

Management and Planning Authority had drawn up an elaborafe list of activities
in which the States were dissuaded from ineurring expenditure from out of the

" CAMPA funds released to them. This hst of activities was considefed by the

National CAMPA Advisory Council, in its 4™ Meefing held on 25" January 2012,in
which the foliowing was decided:

"16. As regards the principles for release of funds to State CAMPAs, and the
items of expendifure on which expenditure should be, and should not be
permitted, ke of praviding vehicles to the functionaries abave the Range Officer
Jevel, and also, about the provision of POL for such vehicles; and communication
facilities to the field officials, the PCCFs prasent in the mesting argued that

- senior officers too should be treated as field officers for the purpese of providing

vehitles and communication facilities, as they are reguired fo tour extensively in

~ their jurisdiction. The Chairperson observed that no view could be taken unless

such requirements were examined vis-a-vis the CAMPA Guidelines and
Supreme Court orders in the matter. She clarified -that notwithstanding the
paucity of infrastruciure in the States, CAMPA funds cannot be enwsaged as an
avenue to substitute for the States’ lack of resources.

FGHDWIHQ the above dellberatmns a Ccmwﬂee caf senior officers was constituted
under the then Additionat Direcior General of Forests (Forest Conservation) in
the Ministry of Environment Forests and Climats Change. The issug of items of
work to be permiited / not permitted from the CAMPA funds was one of the .
issues deliberated upon by the Committee. The recommendations of the High
level Committee were considersd in the 5" mesting of the National CAMPA

. Advisory Colrcil held on 24™ Novernber 2014, in which the fD”DWIJ"Ig decisions

were faken and circulated to all Statesf Union Territotigs:

“on the items of work on which the States have been dissuaded from inﬂurring
expenditure from out of the CAMPA funds {as in Annexure ‘Al following is the

decision;
(a) thé funds meant for - -Compensatory Aﬁorestatmn {including Addl Ca,

Pensla CA) should be used for CA aldhe, and canriot be diverted for any other
use; ' EE -

T



11,

8

(b}  the same applies to funds for Catchment Area Treatment and Safefy zohe
afforestation fund, which should be used for these specific works, only

(c) - ihe orders of ihe Hon'ble Supreme Court of India are very clear on
restriction of the funds obfained in compensafion for areas falling in wildlife and
protected areas. Therefore, the only finds. that could, It at all, be used for’
agministrative,” recurring and staff expenditure are the funds realized as Net

_F‘resent YValye.

QOut of the fotal allocation under the head 'NPV in a_n.y Annual Plan of Operafion,
Sub allocation will be in the following manner:

() a cumulative not less than 70% should be sarmarked for ‘Gors activities'

" which include assisted natural regenerafion (ANR), plantations, implementation -

of Warking Plan prescriptions, forest profection and conservation measures, and
management of notfified foresty Profected Areas;

(i}  upto 5% may be used for applied and need based research;

{iiiy  up to 10% may be used for communication/ ICT and capacity bullding and
training programimes; :

() - not more than 15% of the alocafion fo the State out of the NPV
‘compobent may be allowed to be-used for items hitherto placed in the capacity of

items of work on which States are dissuaded from incurring expendiure.

In this context, the f::rHow'rn'g provisions from the 'Overarching Objectives and -

Core Principles’ of the State CAMPA Guidelines are reproduced:

“State CAMPA provide an integrated framework for utilizing mulfiple sources of
funding reflating to protection and management of forests and wildlife. lfs prime

fask would be régenerating natural forest and building up the institution engaged

in this work in the State Forest Department including training of the forest officials
at various levels with an emphasie on fraining of the staff at cuiting edge.level
(forest range level): The amount received by it will also be utilized for providing
resdential accommodation to the field- staff and necessary machinery to them.
These include appropriate arrangement for their conveyance during inspection
and protection dufy. 'n short, the arrangement would be modernized to protect
and regenerate the forasts and wildlife habitat™”

The Committee had expressed gréat concern  over the gross

mismanagement, inaction, dele_:irs and even diversion of CAMPA .fund ‘meant for
compensatory afforestation. The Minfstry have stated that fi}é CAMIPA fund are
kept oufside the general révenues of Consolidated Fund of India or the Public
Accounts r;f !n'dia or the Sfates. They haw._re'alm qucfed the Supreme Ccﬁrf'é
j_udgrnent that A_rﬁc!e 283 of the Consﬁt_u_ﬁon and p'rnvi'sians of CAG{DP(_:J Acfare



not applicable to this fund. Henﬁe, if was 'c:ﬁnsi:r'ued that tﬁe'said rehort on
CAMPA may not be faid in 'F'artiame.'nt. However, 'addraassing the concerns about
the large funds remaining outside Ie—gisl&ﬁve .control the Gompensatory
Afforestation Fund Bill, 2015 has been tabled in Parliament. The Commiiitee has
also noted the remmmendatmns of the National CAMPA adwscry Council's
decision dated 24.11-2014 that the fund meant for Compensatory Afforestation
s{hould be used only for compensatory afforestation and can't be diverted under
any circumstances. The Committee are deeply disappointed to note thaf the
-Ministry still have not been able fo compile the finai ATN on the report of the
GRAG on CAMPA funﬁ's, despite claiming fo make efforfs since 2013. The
1Cnmmittee find the inability on the part of the Ministry to furnis.h ATNs on the
plea thaf the replies have to be obtained from 30 States/UTs, to be unreasonable
and unaccept:abie as the Audit report on the subject was laid in Parliament as far
back ‘as Sepiember, 2013. The Commitiee, therefore, 'ekpress' thefr sfrong
- dtspleasure with the lax and casual atlitude of the Minlstry and desire that the
Minlstry conclude cunsuitatmns with all States/UUTs at the earliest and obtain the
. desired mformaﬂun They further desire thaf the Action Taken on each actionable
paragraph of the Audit report should he furnished WIthII‘I tWD months of this

- repcrt being presented {o Parliament

V. Standing order on processing Audit.obiecﬁons
| - {Recommendatmn No. 7)

12. - The Committee had further recommended that henceforth, the Minisiry of
Environment, Forests and Climate Change, and all other Ministries having outstanding
ATNs should issue a 'sianding order to all their ﬁivisfons and units across the country to
the effect that Audit objections at the fime of actual audif should be taken ndte of and
shared with all their r:i.fviafr:ans and units which aré liable .to' such objections by virtue of
similarity of functions. Thereafler, as soon as the C&AG reports are fabled in
- . Parliament, concerned units/divisions should prompﬂﬂf prcic:éss and sul;rmit th.e Action

Taken Notes for approval without awaiting instructions from the Ministry Headcjuarters.



At

- The Heads of aach dmsmnfumts should be acquainted with audit ohhgatrons and mate

accountable to ensure necessary action in ths regard.

- 13, Tf‘ua-_f_l‘ufl‘rnFstl‘:.ar in their Action Taken Mote have stated as under.

“The above observafionfrecommendafion of the PAC regarding fimely
submission of ATNs/ATRs has been circulated to all Divisional Heads of -
MoEF&CC vide B&A OM No. G - 20011/04/2015 — B&A dated 28.05.2015 {Copy
enclesed). The instrucfions fssued by Ministry of Finance, Deparment of
Expenditure vide their OM No. 12{22)/E.Coord/2015 dafed 07/08/2015 regarding
Para No. 7 have been circulated to all divisional heads of this Ministry vide OM
no. G-20011/04/2015-B&A dated 01.10.2015 (copy enclosed}. It is also stressed
in the mesfing of Standing Audit Commiffes (SAC) to seffle the outstanding
CAG/PAC paras at the earliest and submit the ATNs in rfo, New Paras within the

- stipulated time period. Audit objections af the time of actual audit will bs taken
note of apd therdby ATNs wm be promptly processed and submiitfed for
approval' " : a ,

14, The Committee had further desired that the Ministry of Finance may éoordinate
with all Ministries regarding complianice to this recommendation of the Committee and

appr_isé the Commitiee of the progress achieved within six r_nonths;.

Recommendation {Para No. 8] .-

5. The F'ufhmstry.ar of Finance, Department of Expendﬁure in thewr Action taken reply

stated a8 under:

“The observations of the Commiltee were circulated to  all  the
anistri_estepartments. with  the “request fo ensure that Heads of - their
stbordinate/attached office are acquainted with Audit objections as well as procedure.
for dealing with PAC matters {popy enclosed). In response, a large Aumber of Ministries/ |
Departmerﬁfs ha;.f_e confirmed  that they Héve issued instructions fo  thelr

_ _subordin-atefaffachad ofﬁaes_

.2 This Action Taken Note has been vetted by Audlt vide thear nofe No.
QDIRGIPAC.’BBIENE 16 dated 29.032016."

18, The -Gnmmiﬁae_ had recommended. that fhe Ministry of Finance may
‘coordinate with Ministries on issuing standing orders fo all their divisions and
- unifs across the cﬁn_untrj; fo the'.effeg:t that Audit objections at the 'time; ot actuai
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audit.shnufd be taken note of and shared with all divisions having simifar
ohjetﬁtinns and for concerned divisicns!unit_s o promptly process and su_bnﬁ'rt the
aciion taken Notes for approval. The Commiftee had also recommended that
such exercise should be initfated by all the units without awaiting Instructions |
from the Minisfry Headquarters, as soon as the C8AG reports are tabled in

Parliament, making heads of divisions/units accountable in this regard.

~ The Commitiee note  that the Ministry of Fina‘nce, Department of
Expenditure had on 7" September, 2015 communicated the recnmn"-lenq.jlatiun of

the Committee to all the Ministries, seeking their ﬁompliance by 17.09.2015,

o The Committee are, ﬁowever, constrained to note that the Minisiry of
Finance, Deparfment of Expenditure has not been able to piai_ce before the
Committée the details of compliance by Ministries and that their claims of a large
number  of Minist'r]es. having - cnﬁﬁrméd issuing  instruction o
subordinatefattached offices is vague at best. -The Committee, ftherefore,

reiferate th'eir_ earlier recommendation and desire the Ministry of Finance,

" Department ‘of Expenditure to obtain statements of compliance from all - -

'Ministrieste'part'ments and place the same before the Commitiee within two -

. months of presentation of this report.

V. Acfion against officers res;_:cmsmm for sarmus lapses m furmshmg
remedlalfcorrectwe ATHNs on Audrt paras

[Recnmmendatmn Mo, 16)

17." The Cr.:-mmrrtee had nofed that from the depositions madsg by the Ministry during
evidehce and their replies fo questions post evidence, most of which are not reproduced
i this report for purposes of brevity, the-MiﬁistW had -a'dop'ted the APMS operated by
the Monitoring Cell, had trained officials on its use and h_éd sat'tsfactqrf mechanism for
" timely preparation and submission of remedial, ATNs to audit objections.. During the
evidence, the Audit pafa No. 8.2 of C&AG Report No. 19 of 2013 concerning irregular
release of grant of Rs. 8. 86 crote to State Government of ..Iammu and Kashmir for a7z | '
Madarsas was discussed in defall, which was m::t accepted by the Mmmtry However-

| subsequent to the Sub-Commitiee's evidence, fhe matter was pursued I:ry,r the Ii.fhmstr:.nr .
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- and the Committee note that the State gtwémment having sent ufiization certificats for
. Rs. 148.256 disbursed to 103 Madarsas and having scught revaligafion for unspent
- balance of Rs, 737.214 lakhs, the irregularity has now been rectified. The p'endency of-
© ATNg concerning UGC based onpara 1.3 of C&AG Report No. 4 of 2002 and its larger
ramifications was discussed fn detail. The Commiftee were pleased to note that the
Ministry has finally seftled the same. However, the Committee fou.nd the number of
other pending and deilayed ATNs on several other Paras unécceptab]e. They further felt
-that the Ministry needs to foous Dﬁ policy matters and take decisions éxped]ﬂuuély_

failing which the pendency of ATNs conceining HRD would be difficuit o liquidate,

Tha Committee had {further recommended that the Minigtry expedile the
_-implementation of their Standing Audit Gommitteéf;_[SAC}__recammendatioﬁ fo have
action fnjf.iated against officers responsible  for serious : lapses in furnis'hing
remedialfcorrective ATNs on ﬁudit paras. The Committee had, further reiferating ifs
“earler recommendation, deéirg:d that a system of fixihg responsibility Tor serious lapses -
be put in place by all Ministries. The Committes also had desired that Manftcring cell of
the Mrmsfry of Finance may communlcafe this recommendation o all Government of

India Mlnlstnes;’[}epartmants and monitor its lmpfementat:on

18. - The M!mstr}fm their Actlon taken reply have stated as under:

1) ;":".Udlf Para No.3.2 of CBAG Report No. 19 of JDTB {Depariment of School
Educafion & Literacy) - [regular release of grant of Bs.8.85 crore to Siate
Government of Jammu and Kashmir for 372 Madarasas. - :

Actioh Taken : Final Action Taken Note {FkTNJ has been sent to Moniforing Cell,
Department of Expenditure, Ministry of Finance vide letter No.8- 9!2#]1[} EE-18
dated 12" November, 2015 (Annexure ~ |).

72y Audit Para No. 1.3 of C&AG Report No4 of 20()2 (Department of Higher
Education} ~ Unwersﬂy Granfs Comrnission

" Action Taken : Final Action Taken Note. (ATN) has been sent fc: Lok Sabha
Secretarfat, PAC Branch vide OM No.4-43-2001- U1{part) dated 23" March, 2015

(Annexure - H).

3) (i} The Committee has noted the Action Taken in th.e matter and was
pleased to note that the Mmistry have fi f’nalf;,r seftied the above pending audit

paras
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(i} Instructions have been issued in the Ministry of HRD to strictly adhera to the
time schedule for Formulating and sending to the Monitoring Cell the final ATNs
of pending Audit paras, Further, the recommendations of the PAC (168" Lok -
Sabha vide Para No. 16 of the Report No.20) that ‘that Ministry expedite the
_ implementation of their Standing Audit Committee (SAC) recommendation to
have acfion initiated against officers responsible for serious lapses in furnighing
remedialicorrective ATNs on Audit paras. The Committee, further refierating its
earlier recammendation, desire that a system of fixing responsibility for serious
lapses be put in place by all Ministries” have also been brought to the notice of all
Bureau Heads in the MHRD for strict compliance (Annexure — M), '
(i) In the case of AICTE {missingfuntraceable of records), AICTE had
constituied a Commitiee fo investigate the issue of loss of records and for fixing
responsibility. The fina! ATN, in this regard, had been sent to Monitoring Cell, Dfo
Expenditure vide OM No.1-2/2013-TS-} dated 26.10.2015 {Annexure -1\,

- (W) ltis also mentioned nete that the APMS portal iz being used in all stagea
. Le. the AThs have been uploaded on the APMS poral In draft stage and alsoin
final stage. Since March, 2015, the final ATN of 13 (Thirteen) C&AG paragraphs
have been setfied and the requlslte number of copies have also been seni to the
Moniicring Cell, Department of Expenditure. There i3 a regular monitoring for
preparation of pending Drafi/Final ATNs ‘and-to ensure a regular and sustained
moniforing of outstanding paras in respect of Cenfral Educational Institutes
(CEis)Autonomous Bodies (AbsySubordinate Offices under the adminisirative
control -of MHRD, Nodal Officers in the respective Bureaus have also been

appointed (Annexurs — V),

(vi At present there are 17 (seventeen) GAAG paras pending against {he
Department of Higher Education. Out of these 17 paras, the draft ATN of 8 {nine)
paras, have been prepared and sent to Audit for veﬁlng These Draft ATNs have
also been uploaded on APMS partal.

(v ° The systems and proceduras in place in MHRD for monitoring of pending
Audit Paras have been recognized by the Ministry of Finance, Depariment of
Expenditure and it has ciroulated the procedure adopted by MHRD, amongst all
the Ministries fDr infermation and guidanr:.e {ﬂnnexure =40

19.  The Mimstry of Finance, Department of E:{pendlture in ‘[hetr action taken note on

the above recommendatmn have stated as under

"The recommendations of the Cc:mmlﬁee contained in para 16" of its ED“‘ REpDrt
(16" Lok Sabha) have been circulaled to all the Ministries/Departments of
Gcwernment of India for necessary compliance vide OM No. 1/20.2015-MCf352
dated 8™ Decembar 2015 (copy enclosed). All Ministies/Departments have - -
been advised to put in place a system of fixing responsibility for serious Tapsés in,
“furnishing corrective Action Taken Notes (ATNs)on Audit cbservations,
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2 This Action Taken Note has been vetied by Office of the C&AG of !rn:ha
vide their .0 RGFPACIQSIED‘iE 167125 dated 01.08.2016" '

20, 'Thé Commiittee note that thefl Ministry of Finance'_{ﬁepaﬁment of
Expendftﬁre} had, on B December, 2015, written to all Ministries, Government of
1lnd_ja. asking for compliance fo the Commitee’s recommendation requirlng all
Ministries to put in place. a system of fixing responsibility for serious 1apses' in
timefy submission of AT;\IS and to intimate the action faken thereoﬁ to the
Monitoring cell Ey. 18 Déce'mber. 2018, However, the Ministry are yet to furnish
any de-ta_jls ‘regarding the “action taken by various Minisfrles on fthe
i'ecnmmendaﬂr:m of fha Committee. They, -therefar_e, reitler'ate their eatlier

rac'ummendatiun and emphasize that the Ministry, being mandated I:iy.the Public

Accounts Committee, as the nodal Minisfry in this regard, should clesely follow

. Up with all the Minlstries of the Government of Iﬁdia and report the status of
compliance by Minisfries to fhls recommendation of PAC within three months of

the presentation of this rEpDI't

NEW DELH; PROF. K.V. THOMAS
/& _November, 20186 _ : Chairperson,
25 Kartika, 1928 {Saka) : . ' Public Accounts Comm!ttee




